) CENTRAL ADMIN ISTRAT IVE TRIBUNAL
1' BANGALORE BENGH

Second Floor,
Commercial Complex,

Indirenagar,
BANGALCRE ~ 568 o238,

i : - ,,Dated.,]g.JUN-!ggs

APPLICATION NO. 917 of 1994,

J

APPLBCANTS.

v/s.

Mr.D Ra;asekharan,

RESEENDENTS The General Manager,Southern Ralluay,

To

2,

3

1

| Madras and others,,
"y

I

I

!

5r1 Ke U Shamanna,Adyocate,
‘No.1465, 14th Naln Road,
West of "Chord Road,

Nahalakshmlpuram Bangalore 560086,

.ThecGeneral Manager,

Southern Railway,Park Town,
Madras-600003,

i
Sri. AN, Venugopala Gouda,

ﬁdvocate No.8/2, Upstalrs
R.V Road Bangalore 560004.

!
l.
i
o
-

~ Subject:=- Ferwarding copies of the Orders passed by the

Central Administrative Trlbunal Bangalore-38.
' ——— XX X

Please find enclosed herawith a copy of. the Order/

Stay Cmder/lntcrlm Order, passed by this Tribunal in the abovo

mentloned appllcatlon(s) on_07-06=1995,
Tesu
19/06 43’

& o L_{ EPUTY REGISTRAR
O JUDICTAL BRANGHES.
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ORDER

Shri V. Ramakrishnan, Member (A):

Heard Shri K.V. Shamanna for the applicant and Shri A.N.

Venugopala Gowda for the Railways. When the applicant had:

approached the Tribunal in oA 772/93 the Tribunal had guashed
the impugned order dated 27.11.92 as at Annexure A-3 passed by
the Chief Administrative Officer and remittéd back to the
appellate authority to pass an appropriate speaklng order after
considering the matter objectlvely The Chleﬁ Administrative
Officer has since passed another order dated 2.5.94 as at
Annexure A-7 where he has refused to expunge the adverse remarks.

Hence, the present application.

2. Shri Shamanna brings to\my notice that in terms of the

Railway Board's instructions dated 17.6.91, particularly para 8

thereof, representation against adverse remarks should be dealt

with and decided upon expeditiously by the competent authorlty,
i.e. normally the authority next above the reviewing authority.
Shri Shamanna further submits that higher 'authority to the
reviewing authority is the General Manager and that his
representation should have been dealt with at the level of the
General Manager instead of Chief Administrative Officer. Shri
Venugopal after verifying ~the position states that such a
circular in fact exists and it has not been superseded. He alsé
agrees. that the competent  authority -~ ‘for deciding. the
representation should be the General Manager in this case, as per

their instructions.

eee3/-




Foar w0

quash the

[f

17.6.91 referred to above, the representation should have been,

\

In view of the provisions contained in circular dated

-

P2

dealt with at the level of Genefal Manager a3 who is next higher

authority. The order dated: 27.11.92 as also the subsequent order

dated 2.5.94 had not been passed by the competent authority in

terms of

'the circular.

3. In the iight-of the position as brought out above, I

the

Chilef

order dated 2.5.94 along with the iézggg:;;;n passed by

Administrative

Officer

and direct that .the

representation of, the applicant against the adverse remarks

’

" should be disposed of by»Genenal.Manager: 1st: respondent. At

this poiht/ Shri Shamanna submits that liberty may be given to

the appliicant to submit a supplementary representation clarifying

some more

applicant

issues.

so desires, he

Shri Venugopal has no objection. "If the

~

may submit - a supblementéry

representation within two weeks from today' and the General

Manager who 1is the cpmpetént autﬁority should dispose of the

relevant

representation within

receipt of such representation.

three _months from the date of

With the above directions the

matter is; disposed of finally. No costs.

Bangalore Bench
Bangalore

( V. RAMAKRISHNAN )
' MEMBER (A)



CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH, BANGALORE.

ORIGINAL APPLICATION ko;w917/ 1997

WEDNESDAY, THIS THE SEVENTH DAY OF JUNE,’'1995.

i | ° - SHRI V. RAMAKRISHNAN - cee MEMBER (A)

[ Shri D. Rajasekharan,
: S/o Shri M. Dandapani,
-aged about 50 years,
Confidential Assistant,
0/0 Chief Engineer (Construction),
Southern Railway,
18, Millers Road, '
Bangalore - 560 046. ' .- Applicant

[ _ ' ' : ( By Advocate Shri K.V. Shamanna )
Vs.

1. . 'Union of India, represented by
iThe General Manager,
:Southern Railway, Parkl Town,
‘Madras - 600 003.

2. iThe Chief Personnel Officer,
;Southern Railway, Park Town,
‘Madras - 600 003.

3. - :The Chief Administrative Officer
‘(Construction), Southern Railway,
'18, Millers Road,
GBangalore - 560 046.

4. ‘The Chief Engineer (Construction),
Southern Railway, ‘ '
‘18, Millers Road,
‘Bangaglore - 560 046.

5. .8hri M. Ravindra,
Chief Administrative Officer
"(Construction), Southern Railway,
.18, Millers Road, _
‘Bangalore - 560 046. cen Respondents

{ By Advocate.Shri A.N. Venugopala Gowda for Railways)

ce2/-
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|

Heard Shri K.V.éShamanna for the appli:entiand Shri A.N.

* Shri V. Ramakrishnan, Member (A): 1

VenugOpela Gowda 'ﬁor the Railways. When the applicant had-
approached the Tribunai in OA 772/93 the‘Tribunal had quashed
the impugned order dated 27.11.92 as at Anne;dre A-3 passed by
the Chiefl Administrative Officer and remiéﬁed iback to the
appellate jauthority to pass an apprepriete epeekiné order after
considering the matter .objectively. The Chlef Admlnlstratlve
Officer 'hes since bassed another order’ dated 2.5.94 as at

Annexure A-7 where he has refused to expunge thé;adverse remarks.

Hence, the| present application.

|
; i
t
-0
|

2, Sh%l Shamanna brlngs to‘my notice. thai in:terms of the
Railway Board's 1nstruct10ns dated 17.6.91, partlcularly para.8
tﬁereof, representation against adverse reharﬁs should be dealt
with and decided upon expeditiously'by the coﬁpetentiauthority,
Zi.e..normally the authority next abovelthe reVieﬁihg.authority.
Shri Shamanna further ;submits that higher 'édthority to the
revieying authority i$ the General Mahage: and that his
representation should have been dealt with atJthe level of the
General Manager inetead;of Chief Adm;nistratide OffiCef; Shri
Venugopal after verifying “the position Qstates that ‘such- a
circular in fact exists ‘and it has not been superseded. -He alse

agrees: that  the competent authorlty fot ! dec1d1ng the

|
t

representation should be: the General Manager in‘this?case, as per

their instructions.

2




CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENGCH

Second Floor,
Commercial Complex,

Indiranagar,
BANGALCRE - 568 e38,

Dated-'19,_JUN 1995

APPLICATION NO. 917 of 1994,

APPLBSANTS.

Nr.D Ragasekharan,
V/s. - \

RESPONDENTS:  The General Manager,Southern Ralluey,
. Madras and others,,

To

1. 8ri.K.,V.%hamanna,hdvocate,

: No.1465, 14th Maln Road,
West of Chord Road,
Nahalakshmlpuram Bangalore—SBODsﬁ.

2, The General Manager,
Southern Railway,Park Town,
adras—600003

3. Sri.h.N.Venugopala Gouda,
- kdvocate,No.8/2, Upstalrs
R.V.Road Bangalmre-SSGDDA.

 Subject:- Ferwarding copies of the Orders passed by the
Central Administrative Trlbunal Bangalore—38.
e XX Ko

. Please find enclosed herawith a copy of. the Order/

Stay Order/Intcrim Order, passed by this Tribunal in the abovo
mentioned appllcatlon(s) on_07-06-1995,

:JEKZL o
19/06/aS

-@. o P‘({ EPUTY REGISTRAR
- 7 | JUDIVIAL BRANCHES.
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